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INpiaN MepicaL CounciL (EvLEcTiON or
LicenTiATES) Ruiks, 1965, =rc.

The Minister of Health (Dr. Sushila

Nayar):

(1)

12)

Sir, 1 beg:

to re-lay on the Table a copy
of the Indian Medical Council
(Election of Licentiates)
Rules, 1965 published in Noti-
fication No. GSR 216, dated
the 5th February, 1085, under
sub-section (2) of section 32
of the Indian Medical Coun-
eil Act, 1956. [Placed in Lib-
rary. Sec No. LT-4182/65].

to lay on the Table—

(1) a copy of the Delhi Deve-

1)

Clii)

(iv)

lopment Authority (Salaries,
Allowances and Conditions
of Service) Amendment
Regulations, 1985 published
in Notification No, S.0. 2183,
dated the 10Th July, 1965,
under section 58 of the
Delhi Development  Act,
[Placed in Library. See
No. LT-4552/65).

A copy of cerilified accounts
of the Delhi Developmeny Au-
thority for the ycar 1963-64
together with the Audit Re-
port thereon, wunder sub-
secllon (4) of scction 25 of
the Delhi Developmeny Act,
1857. [Placed in Library. See
No. LT-4553/65].

Report of the Indian Delega-
tion to the Eighteenth World
Health Assembly held at
Geneva from the 4th to 22nd
May, 1965. [Placed in Lib-
rary. See No LT-4554/65].

A copy each of the following
Notifications under sub-section
(2) of section 345 of the
Kerala Municipalities  Act,
1960, read with clause (c)
{iv)  of the Proclamation
dated the 24th March, 1965.
issued by the Vice-President

discharging the functions of

the President in rclation to
the State of Kerala:—

(a) G.O. Ms. 4/64/DD, publish-
ed in Kerala Gazette dated
the 14th January, 1964, con-
taining the Kerala Municl-
palities (Public Works and
Supplies) Rules, 1963,

(b) SR.O. 110/64, published in
Kerala Gazette dateq the
28th April, 1964, containing
the Kerala Municipalities
(Penalty for unauthorised
occupation of porambokes)
Rules, 1964,

(c) SR.O. 240/64 publisheq In
Kerala Gazette dated the
4th Augusi, 1984 containing
the Kerala Municipal Com-

missioners (Recruitment
and Conditions of Service)
Rules, 1964,

(d) S.R.O. 348/84 published In
Kerala Gazetty dated the
10th November, 1964,

(e) SRO. 351/64 published in
Kerala Gazette dated the
17th November, 1984,
making certain amendments
to the Kerala Municipalities
(Election of Members)
Rules, 1963

(f) SR.O. 361/64 published in
Kerala Gazette dated the
1st December. 1864, con-
taining the Kerala Municl=-
palities (Payment of grants-
in-aid for purposes of medi-
cal reliefy Rufes, 1064,

SR.0. 373/64 published in
Kerala Gazette dated the
1st December, 1964, con-
taining the Kerala Munici-
palities (Payment of Granis-
in-aid t» Sportg Associa-
tions) Rules, 1964

[Placed in Library. See No.
LT-4555/65].

(v) a copy each of the following
Notifications under sub-section
(5) of section 367 of the

Kerala Municipal Corporationg

—

(g
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Act 1961, read with clause (¢)
(iv) of the Proclamation dated
the 24th March, 1865, issued
by the Vice-President dis-
charging the functions of the
President in relation to the
State of Kerala:—

(a) S.R.O. 383/64 published in
Kerala Gazette dated the
Bth December, 1964, making
cerfain amendmenty to the
Calicut  City Municipal
(Election to Standing Com-
mittees) Rules, 1962,

(b) S.R.O. 416/64 published in
Kerala Gazette dated the
28th December, 1864, making
ceffain amendments to the
Calicut City Municipal (De-
cision of Election Disputes)
Rules, 1962,

(e

—

SR.O. 412/64 published in
Kerala Gazette dated the
28thr December, 19684, making
certain amendments (o the
Calicut Corporation (Elec-
tion of Councillorsy Rules,
1863.

(d) S.R.O. 38/65 published in
Kerala Gazette dated the
2nd February, 1965,

(e) S RO. 121/65 published in
Kerala Gazetie dated the
23rd March, 1885, contain-
ing the Kerala Municipal
Cérporations Employces
Service Rules, 1965,

Placed in Library. See No.

LT-4558/85].

(vi) A ecopy each of the following
Notifications: —

(a) No. 18784/D4/63/HLD pub-
lished in Kerala Gazette
dated the Tth January, 1964,
containing the Kerala Cor-
neal Grafting Rules, 1963,
under gub-section (2) of
sectlon 4 of the Kerala
Corneal Grafting Act, 1963,
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read with clause (¢) (iv) of
the Proclamation dated the
24th March, 1965, jssued by
the Vice-President dis-
charging the functions of
the President in relation (o
the State of Kerala.

(b) S.R.O. 23/84 published in

(c)

Kerala Gazetle dated the
25th January, 1964, recon-
stituting the Guruvayur
Township Committee, under
sub-section (2) of section 6
of the Guruvayur Township
Act, 1961, read with clause
(e) (iv) of the Proclamation
dated the 24th March 1865,
Tsued by the Vice-Presi-
dent discharging the func-
tions of the President in re=-
lation to the State of Kerala.

SR.O, 64/64 published in
Kerala Gazette dated the
17th March, 1964, under sub-
wection (5) of Section 367
of the Calicut City Munici-
pal Acl, 1861 read with
clause (¢) (iv) of the Pro-
clamation dated the 24th
March, 1965, issued by the
Vice-President discharging
the funclions of the Presi-
dent in relation to the State
of Kerala,

(d) SR.O. 207/64 published in

Kerala Gazette dated the
7th July, 1964 containing
the Kerala Hackney Carriage
Rules 1904. as corrected by
Notification No_  56800/LI1/
64/H & LD published in
Kerala Gazette dated the
22nd September, 1064, under
sub-section (3) of section
54 of the Kerala Hackney
Carriage Act, 1963, read with
clause (¢) (iv) of the Pro-
clamation dated the 24th
March, 1965 issued by the
Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala,
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(e) SR.O. 340/64 published in
Kerala Gazette dated the
10th November, 1964, mak-
ing certain amendment 1o
the Trivandrum City Im-
provement Trust (Appoint-
ment of Chairman) Rules,
1961, under sub-section (2)
of section 137 of the Tri-
vandrum City Improvement
Trust Act, 1960, read with
clause i(¢) (iv) of the Pro-
clamation issued by the
Vice-President discharging
the functions of the Presi-
dent in relation to the State
of Kerala.

f

S.R.O. 148/65 published in
Kerala Gazette dated the
Bth April, 1865 making cer-
tain amendments to the
Corporation of Calicut (Ap-
pointment of Commissioner)
Rules, 1983, under sub-sec-
tion (2) of section 367 of
the Kerala Municipalities
Act, 1961 read with clause
(e} (iv) of the Proclama-
tion issued by the Vice-
President discharging the
functions of the President
in relation to the State of
Kerala,

[Placed in Library. See No. LT-
4557/65)],

NoTiricATIONS re : GOVERNMENT
Savings CERTIFICATES

The Minister of Planning (Shri

B. R. Bhagat): Sir, I beg to lay on the
Table—

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 12 of the
Government Savings Certifi-
cates Act 1959:—

(i) The Post Office Savings
Certificates (First Amend-
ment) Rules, 1985 publish-
ed in Notification No. GSR.
332 dated the 6 March,
1945,
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fii) the National Savings Cer-
tificates (Firsy Issue) Rules,
1965, publisheq in Notifica-
tion No, G.S.R. 487 dated
the 25th March, 1965

[Placed in Library, See No, LT~
4558/65),

(2) A copy each of the following
Notification: under sub-sec-
tion (3) of Section 15 of the

Government Savings Banks
Act, 1873:—
(i) The Post Office Savings

Banks Rules. 1885, publish-
ed in Notification No. GS.R.
183 dated the 25th January,

1965,
(ii) The Post Officy Savings
Bank (Amendment) Rules,

1965, published in Notiflca-
tion No GSR. 485 dated
the 25th March, 1985,

(iiiy The Post Office Savings
Bank (Sccond Amendment)
Rules, 1865, published in
Notification No. G.S.R. #8
dated the 25th June, 1085

[Placed in Library, See No, LT-
4558/65].

(3) a copy each of the following
papers: —

(i) Notification No G.S.R, 404

dated the 25th March, 1965,

issued under the Govern-
ment Savings Certificates
Act, 1950,

(ii) Notification Ng, G.SR. 490
dated the 25th March, 1965,

issued in pursuance of the

Post Office Savings Bank
Rules, 1965,
(iiiy The  Pmergency Risks

(Goods) Insurance (Second
Amendment) Scheme, 1865,
published in Notification No.
S50 2054 dated the 28th
June, 1865, under sub-sec-
tion (6) of section 5 of the



